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O R D E R

In view of the majority opinion,  Civil Appeal No.8213 of 
2001, K. Prabhakaran Vs. P. Jayarajan, is allowed.  The 
judgment of the High Court dated 5.10.2001 is set aside.  The 
election petition filed by the appellant is allowed.  The election of 
the respondent P. Jayarajan from No.14 Kuthuparamba 
Assembly Constituency to the Kerala State Legislative Assembly, 
which was declared on 13.5.2001, is set aside. The respondent 
No.1 shall bear the costs of the appellant throughout.

        Civil Appeal No.6691 of 2002 is also allowed.  The 
judgment of the High Court dated 5.7.2002 is set aside. The 
election petition filed by the appellant shall stand allowed. The 
election of the respondent Nafe Singh from 37-Bahadurgarh 
Assembly Constituency is declared void as he was disqualified 
from being a candidate under Section 8(3) of the Representation 
of the People Act, 1951. The respondent No.1 shall bear the 
costs of the appellant throughout.


